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DEPARTMENT OF LAW, JUSTICE & LI:G]SLATIV
ATFAIRS -
NOHFICATION 3, Owne,
Dethi, the 30th April, 1998 O 2od O

= ov
Moo T.OI13(6)08/LAD201-—The following  Act of mcl?

Legislalivg Asrebly rteceived (he assent of the Ptcstd:nt
21-1-1593 and is hereby pnblished for peneral informar

The Dethi Tibbin Cullces tlake Over) Acs, 1997 a.-i.w
Acl Mo. 6 of [998). o

e ur
{As pasted by the Legistutive Aswembly of the Nilios
Cuaptinl Territory of DBelhik .
owners)
AN R or the Tibb.
ACT & Capital 'Ier:
and ol o
1o provide for the Lking over, in the public inferest,  thereto.
the Ayurvedic and Unsai Tibbia College, D‘.lh[
for mallers connected (2) All

the;ew.lh  wr uu:n:]?p .
thereta, ;

Whareas the Titbiz Cellege, Delhi is being manap ed”D
a Tibbin College Board canslituted under the Tibbia Collé
Act, 1952 (Delhi Act No., 5 of [952);

Aad whereas of late (he said Board las been r:lcmg ]
number of problems;

And whercas the Tibbia Collége Board passed o resolu 1%
that “A&U Tibbia Collepe ang ils  allicd unils shcrulc"
taken over by the Governmeny of Delhi™;

And whereas the taking over of the Tibbia Ccllcpe ' god
its wllic wnils is necessary in the jntercst of promotion Sk
Iadion Sy:lems ol Medicine and for providing betler educd
tional fucitilics to the students and improved service corui_l
tions of its employees; &

He it enacied by the Lepislative Assembly of Lhe Natiod
Capital Territoey of Dethi in the Fony vighlt Year of ﬂ‘
Republic of India ns follows —-

+ (5) Pead
u|l. appeal
refation to
nt vader

N

Otaiaed in
CIHHAPTER I ) og may be
PRELIMINARY B he Governe

I. Short title, extent and cemmencemeat.—(1) ‘This
may be ealled the Delli Tibbin Cellepe '[T.\keovu]
1937,

(6) The
Ing direction
itpal  proce
iuthority) 1
wih he ma
»College, and
nd i,

(2) it shall tome inlg force on such  daie as i
Guvernment may. by nobfication in the Qficial (lnzell
zppaint. .

2. Definitons.—In this Act, 3. Delver

requires ; - L¥ery pe-sol
(1) Sippuin ‘ed day’ means Lhe day on which this A ‘rcelialtc:grc ':I‘.Eu
comes inta foree : ; ety o the

(b} ‘Board” meaas the Tibhy Col'ece Boa-l estahlis of the Gow

mader Scction 4 at the Tibbin Collese Mew jn thi

(Dclhi Act No. § af [952) :

Acll



% Collexe, eih, and iactades ifg albed unils

D

. Delhi © G .
o wyovernment’  means  L'eu.enant  Governor o
¢} g?uonul Capit “territory of Defhi opponied by
;he President under Artue 320 reag with Artite
239-A4 of the Condthution ;

“(f) ‘cotificali;n’ meang a not ficot'on publihal in the
.( officad Guzetle ;

} ‘prescribad’ means prescribed by vules made by
d \he Gavernment under lhis Act |

.ihl ‘priscipal Act’ means The Tibbia College Act,

1952 [De‘hi Act No, 5 of 1952} ;

i} “pecified date' means such date us the Gavernment
@ ;1‘1:;! for the puspose of any provision cf this Aci,
by notification, specify: und different dates may be
specified for different provisions of thiy Act

CHAFTER I

TAKING OVER QF TIBBIA COLLEGE

¢ Ownersh'p of the Coliege 1o vest tn (Goveinmenl-—
-‘L@?‘and fropm the appoinied day, the management O‘Il the
ege shall stand transferred to. and shall vest absotutely
the Goverument,

523 General effect of vesting—({1) The College, referred
§$§{‘n%§2tcion 3 shall be deemed to include all ossets, rights
ZAwholds, powers, author-ties and provileges and ajl pro-
4 movable and immovable, inciuding lands, buildiogs,
Bhhee instruments, cquipment, cash balances, cash on hand,
\""m_rve funds, investments and boak debts and all other
“rights and fnterests in or arising out of such properly as
“werg, immediately before the enforcement of this Agl, in
"iie owaurship, possession, power or conlrol of the Bonrd
he Tibbia Collegs, whether within or outside the Naijonul
Syphat Tertitary of Delhi ang all books or account, registers
id: il other documents of winever natuse  relating
ﬂ}é:’clu.

{2} all property ns aforesaid which hasz vested in the
yermment under Section 1 shall, by foree of such vesting,
' ‘freed and discharged from any trust, obligatian, mortgage,
Hitpe, lien and all other encumbrances, affecting it aod
y attachment, injunction or decree or order of any court
gitricting the use of such properiy in any manner shall be
wmed to -hzve been withdrawn,

{3) Every liability of the Board in respeet of any period
iof to the appointed duy shall bz the linkility ot and shall
enforceable against the Government,

(o

{4) No liability of the Board fur iz contravention,
ore the appointed day, of nny provision of the law for
- time beirg in force shall be enforceable amminst the
vemment,

5) Pendirg legal cases——I(, on the appomied day, any
appeal ar other procseding:, of whatever nafure, in
ion to any properly which his vested in the Goverp-
! under Ssclion 3, instilued or preferred by or against
Board is pending, the sume shall not abate, be disconti-
or be, in any way, arejudicially affzeted by reason of
aking over of the management of College or of anything
ned in this Act bui the suit. appeal or other proceed-
nay be pursuxd, prosecuted or enforeed by or ugainst
lovernment,

* The Goverpment may issue such directions (‘nclud-
irections as to Init'aling. defeoding or contivuing aoy
procecdings before any Coort, Tribunal or  other
‘ity) to the Head of the Collegz by whalever despna-
‘e may be called, ns to powers of tha Board or the
n oand dutieg as the Governman! may deom desirable

slvery of pasesson of properties of College.—(1)

xson hav'ne, on the appointed day, in his possession,
or coniral of any preperiv forming nart of, or

Pty the Collega, shall defivar forthwith such pro-
the Governmznt or to any officer or o°her employee
Government #s mav be wuthoriced by the Govim-
this behalf.

) Slepe” mesns fhe Ayurvedc and Unini Tibba
¢
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12} Any person who has, on the appehuved day, in his
possession or uoder his control any books, papers or other
vecoments reialmg to the College (includny the mioutes
bopks containing resolations in relation ra the College adopled
by persons in charpe of the manmigement of the Board
before 1he appointed day), Whe current cheque bouks relating
1 College oay letiers, memownda, notes and other com-
municalioas be.awveen the College and the Doard, sh ., not-
wiekstanding anyth.ce condanined in any ather law for the
time being in force, be liable to accouwt for the boaoks.
papers, and other docensans uncluding sech minutes books,
cheque bouks, letier,, memoranda, notes and other com-
mukica-ions) to the Government or io such person (being
an officer of other employer of the Government) as may
be authori:ed by the Government in this bzhalf

(3) Every person in charge of ihe momigement of fthe
Cuirege, snmmediately before the appointed day, shall within
ten days from that /day or within such further period as
e wevinmneny may ollow, furnish to the Government a
cemplete inventory of afl the properties aad assets (including
puticulars of donations received, bouk debrs, invesiment and
belongings) forming part of, or relatable o, the Coltepe
immadintely b:iore the appointed day and all fiabilities and
whbligaliuns of the Board in refation to the College subsisting
immediaiely befo.e that day ond also of al! aercements
critered inlo by the Bnard in relaiion to ths Collicae nnd in
fo.ce, immedialely before the appointed day.

6. Management of Tibbia College;——(l) The

Government or any officer, by whatever designa- -

tion, which the Gevernment may by order in writ-
ing specify, shall be entitled " 1o cxercise the
powers cf general superintendence, direction con-
trel and manageraent of the affairs of the college,
the right and interest of the college in relation to
which have vested in the Government under
Section 3, and to do all such things as such speci-
fied officar is authorised to exercise and do.

(2)_N0twithstanding anything containad  in -
time -

subesection (1) or any other law for the
being in force, it shall be.fawful for the Govern-
mment to reorganise and reconstruct (he college
and thereby ferm such units as the Government
may deem fit, . i

7. Previsions relating to the employees of the
college—Where the services of a person, who
had been immediately before the appointed day
cmployed in the college, are, in the opinion of
the Government necessary having regard to the
requirements of the college, he shall become, from
the date of his appointment by the Government,
an_employee of the Government and shall hold
oifice or service in the Governmant with the same
rights and privileges as to pension, gratuity and

" other matters as would have becn admissible to

bim if the rights in relation to-such college had
not been transferred to and vested in the Govern-
mient and continue to do so unless and until his
employmsnt in the college is duly termunated or
untit his remuneration and terms and conditions

of employment are duly altered by the Govern-
ment;

- Providsd that such employees shall, in them-
selves, constitute  a separate class  and aroup of
employees of the Government and shall not be

equated to or merged with the other emplayees of
the Government.

i
i
¥
!

L ———— - — sk 4t

JREIB,

Bt 2

e

e




8 DELHI GAZE‘I‘TE EXTRAORDI\AR\

8. Culatn puwers of thu L:u Lrlmknl —~(H
The Government shall be entiiled fo receive up
o e specified date, to the exclusicn of all othec
per-ons any neney due o (he college, realised
aftee the appomted day, llOl\'.‘l[hSt.lll(IInD that the
rzi sation  pertained o n periad prior o he
app rinted day.

2) Save as otherwise provided in this Act, the
liam:nes in relation to the culleze in respect  of
any pericd prior to the appointed day shall  be
the Habilities of the Government. -

\

CHAPTER Il 7

N X MISCELLANEOUS

9 Act to overnde all other cn.:ctments —The
provisions of this Act or any netification, order
or rule made thereunder, shall have efect not-
withstanding’ .anything mconststent therewith cop-
tained - iy any law (ather than this Act) or 1
any instrufirent having effect by virnie of dny law
other than this Act or in any decree or arder of
anv Coust, tribunal ar authority.

i0. Cohtracts ctc, to czase lo have effect unless
rilified by the Government.—(1) Every conlract
(incleding any contrict of employment ot other
altanrement) entered into by the Board in rela-

Hon ta the College, the managenient of  which
has visted in the Government under Section 3,
and Jn force immediately before the appomled

dav, shall, on and from the date of the expiry of

n sty days from lhe appointed day, ccase {o have
cft‘r:ct unless such centract cr other .arrangement

ws been, before the expiry of that pericd, rati-
ﬁt.(l in writing, by the Governmen:, and in rati-
fymtr such contract or other arrangement, the
Ciovernment may make such alteraticns or modi-
ficaticns therein as it may think fit ¢

Provided that the Government shall not omit
{fo ratify any contract or other arrangement and
shall not make any alteratton or “modification
therein—

(a) unless it is satisfied that such conlract
or other arrangement is unduly onerous
or has been entered in‘o in bad faith or
is detrimental to the interests of the
Coilege; and

{b) except after giving the parly or parties
to the contract as the case may be, or
other arrangement a reasonable opnor-
tunity of being heard and excent after
recording. in writing s reasons for re-
fusal 'o ratify (he confract or other
arrangeinent ot for making any altera-
tion or modification therein.

(9) Noiwllhbl.mdmo poytling <oy =Hr!¢'
Law o the Unw h..II]':' iR, . e
raot of whom any Lot OF efiter gfp
is terminated, alieced or mogdilic
saction (1), or wit ceises 10 uxenis -
cr binkd any aliice by ceason of (v
i..u' TN ) li‘:' JT‘C.. iJ) Ivas
sion condained n Sectien 4, shall o,
JJaim any comp.nsation for the pic,
pdiion of the contrtet or other ai
for apy alleratica or medification Jd.:rejjy
the Joss of his powers ar ollige,

JL. Penales—Any persan who—

tu}y Kayuy in his |ns‘(‘=~ ‘on OF custody qps
'l.‘.'IlU'(ﬂ any |u-p|:r|3,|r .mmmg part of (h ek
rong IuLy withitolds such pmpuu friam
mf'nl any prrson amthorised Uy e

ity Ihe c;:'s-.' may be, i this bclmlf, ur

1y wronrefully ublains  possession of, | or
;u-l|._|ly lorming  part of the Ceilzpe.
ANTENN TV STH R ) fum Iy 1o ths
orowmy peton speeified “hy ihe Governly
the Cuse Lty hé, wny document relatif
Collope, which may bz in_his  povsessiBg
o cunlmi ur Cails e deliver 1o the Goves

or ny rereon apécificd by Uif Gnyar
ae i bschs of nccownts, reg’siers or
st b oo tady rehuiing to the Colled

£ wrenefdle emoves or destroys iy
2 part of the College or prelers m)'
this Act which he krows or has T
wi helieve 1o he false or nrossly i

shall he punichahle with imprisonment for o Jerm:R
extomlal lo o rears. or with fine which maypies
ter thausaimd rupecs, or with both. 3

12, Dffenzos by companies,—(1) Where an ale[l'
e Act has heen committed by o compiny. D\E
whao ab the te the eflfence was committed. wa
[ n.l wiy resronsilne o e company for 1hg
the business of the commsany s well a3 the crm;
he deamzd fo e suilty of e offence and  shal
ke he pragreded aea'vt ard penishod ascording

Bravided tiat nothineg centained in tlns
rerder v soch person Lioble to any
proves thal e effoncs was commilted mthuu. l1|s 10
or thae b had gysreted ol due dilicence to nﬂ. o
ceemmins o of such afence.

2} No-withatapding anything contained in sul-§
where anv  ollence wyucler this Ac¢r hag heen comm
comnany ~ml it s proval thatl the offence has B
milled wily the consent ac connivance of. is
to anv rrr'r:Ictt o 1t nn‘t of znv ¢lircernr.

ty
<Et. l:.‘l e or rther olFeer nr the (r‘mpanv khil” [
be ouilty of that oMear ond <hall be linble 1o be)
aenin toand ponshed seonedively,

I'x~lanatinn —Top the rurpose of 1his sectian.

1) “comnany™ means anv hody porrarple 2 xd
a difr oF other avencicten ol iy l!n‘

bt st i reTation oo oo b
n the linm

1Y Moacectm of selicn rher In poad  [aiths
regeeentian pe ooher leen! procesdines <hall lie ugﬂ
Ciavsrsemns qp wns oliicer oo cibee cenplovee nf (he[S
picet - ony pern anthosinel under this Ac
emiea el e Fehe o he cansed by 'm‘lh‘ng
in ool Pty dasp p Betond Lt he ddone llll‘-'l'
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